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regarding status of implementation of recommendations contained in the Eighteenth Report
of the Department-related Parliamentary Standing Committee on Food, Consumer Affairs
and Public Distribution.

SHORT DURATION DISCUSSION

Reply on proposal to set up SEZ in Nandigram, West Bengal and consequent large
Scale violence
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[ ]Transliteration in Urdu Script.
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BART EfRLHIV U [N EfRBIV 2, holistic TS T | TART EfCHIV T IR A ST &1 81 2,
afes B IRKT | SR B BT 2 137 o a1 v I8 o o 5 3 gam 918 2, S ) = =7et
HRAT AIRY, A TAR FUR AN IfEh fores o1 foh JH SThT WIS e 81 | &9 S HTS &1 al
FIT HRA ? T HE! ATHTY A N MY & &, TR A a1 37 T2l 8, I 1 IE F I8 a1l 2 | T[RA7 e
qTAT HTS ATYH TR H 1 81 FhlT & MR 3MqP &R A AT 81 AHa © | IT AT SSHR IFD] edl AR ?
3R I8 PR IET & Al IGH ISP TIell AR B STR6] 6, Al ST6% 8 PR Pl Heied [T S | 7R
b A B TEl BRT, ENCHI AT &, 3T 9T A8 © b 39 A Pl IR § IT bacl SIpl-
femquft =1 & ? IfS SMuep! SrepT-ewolt 1 &, AT 39 P WY AT | IfE GER H=AT1 8 a1 Farior
eIV A IHD! 3R IRIY | AT 37T IHFBT 371 holistic EEHION A T AT 98 81 A 3=IAT T
Bl T | 3N § I8 He1 A8 § [b T, AU 95 BT U7 SSRIT 8, AR SR 8% 3R
fopRiY ah 3fIR HiepT el A1 39h HUR Al 89 = BT | AR Herd H, § Ppadl s He1 arsdl g &
BHR MR ITH1 Sl B ©, 98 I8 © 1 89 b= H (92 PR © AR d Albais ¥ [a9ars el el
| &9 rule of law # faeare o €, 3 4o H fawary o= € | 9 B B, FID! AT AGY, R
g # faeare o7 €, I FEd 2 5 g9AR Raems S 2, IS &9 TH B, TIH] |1 oAdh, I
o1 9 fIaTd o= €, I FEd © [ 3N Raeli ST 2, SHD! 89 WH B 311 9¢d © | I§ SART
3R ITdT B & AR VAT P! A1 8] © MR 3MYP! A A1 81 & | 39 qaT Pl A1 el ¢ |
(TTIT)... IET H AT TS § | A9 YD, Al H SHBT STa1d < &7 A | ...(SGEH)...

N T4 T4 IRaIerl (SIRES) : I8 AlAIaTe] T8l & | 319 e HR I8 € P g8] )
HRNATE! B, ... T2 R BT B | ..(HAHH)... TS TS § Fa+ HaT 7 fh Arefard) 721 &
3R 319 HE V7 B b A1eiars! € | ..(aae ).

7t STAHUR : AT ST, 7MY I18 H ..(FGLTH).

Let the hon. Minister complete his reply, then you may seek clarifications. Right now, you
are not even allowing the hon. Minister
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to proceed ...(Interruptions)... TEATICIAT SiT, STEAT oIl Sl ..(FFET)... 81, T8l fdegel Tl 81T |
.(&ay™)... U4 21 8 | There should be order in the House ..(Interruptions)... 39 §f3T |
(FAYM).. 9o S, &g 9fSy | ..(xw@er).. We have not completed and you go on
...(Interruptions)...

SHRI DINESH TRIVEDI: He is misleading the House ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, Mr. Trivedi. It will not be recorded ...(Interruptions)... Please,

let the hon. Minister complete. Then, if you want ... (Interruptions)... T8 71 1 $© STaTd fHelT T 3R T
Bl 319 $© B8 FH | ..(FIIM)...

SHRI S.S. AHLUWALIA:*
SHRI DINESH TRIVEDI:*

it SgwuTafer : 98 W& & € | .(@au™)... This is not correct ...(Interruptions)...

Y Frerdd Ry=en : g8 Areiiare) € a1 781 € ..(@e™)... § 97 T&T g 3! ...(Aqe™)...

it ST|HTIRY : & SMIP! Fiet TET Faval § ...(@agM)... Let him conclude. ...(Interruptions)...
Y SETRIIOT qIfdT (ST : SUFHTIR Sff . (FaeT)...

sft SyruTafe « gifor <Y, a9 ST ..(=aem ). Let him conclude. .. (Interruptions)... Let him
conclude. Then you can ask...(Interruptions)...

. I 2 HSRY : FH201 ST & 9901 § 5 F<aTs &, d 761 THS B ..(HTEH)...

2} U9, Q1. STEGaIorT : SHHT RUSI<Ied, a8 SRREER, TR B RUIE PRAT 6 ..(GLH)...
s FAfRER BT HRAT S ..(FFYT)... B9 AT BT HRAT1 2 ..(FTH)... TS HH BRAT © ...(FIIH)...

Y STATARY : MY S FHE1 AR 2 (). IT AR o1 9 5 S e €, 3 w2
..(STFET)... AT STAT P, IAT BIs o1 Dol ..(JALM)... 379 Jf3Y ..(FGe™)... Please sit down.
...(Interruptions)... Let the hon. Minister conclude. ...(Interruptions)... Nothing will go on
record. ...(Interruptions)... Nothing will go on record. ...(Inferruptions)...

SHRI S.S. AHLUWALIA:*
SHRI DINESH TRIVEDI:*

MR. DEPUTY CHAIRMAN: Hon. Minister has not concluded his reply. Once he
concludes, then, if you want, you can seek clarification. ...(Interruptions)... Please let him

conclude. ...(Interruptions)... d=-d=r H 3T Fied I Al RIT ATGH TSI ...(FAUM)... S1b ©
.(STFIT)... AT G RFIRE B € ...(FALH)... FIT GRIST ..(FAIM)... 3T o4 RFawe 31 8 &
H $© Yo ARl § ...(GLH)... 37T IGY U8cl 419 3 91l 38 © ..(FFeT)... 39 Joi4 R B &
(TF)... 3T F ST ...(FILT)... I STaG 81 < ...(FGHT)...

SHRI SHIVRAJ V. PATIL: Sir, the last point that | want to make is the point relating to Articles 355
and 356.1 am very happy that the responsible Members did not make any suggestions relating to
Articles 356 and 355, but they were hinting at them.

* Not recorded.
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st e Raeem : g Sft 9 |are SOR o L (FEHE).. R 4 RRWINEA §
.(&au™)...(Interruptions)... is she irresponsible ? ...(Interruptions)... ¥ FITFHE I &

SHRI SHIVRAJ V. PATIL: | do not hold you as irresponsible, but your colleague
...(Interruptions)... The point that | was making was that there were not many Members who
suggested that the Government of India should use Article 356 against that Government
...(Interruptions)... | am saying there were not many Members who made that kind of
suggestion and there were; some who were indirectly suggesting that that should be done.
But you shall have to bear in mind that if you are asking this thing to be done against one
State, you won't be allowed to say that this thing should not be done against another State.
...(Interruptions)...Again, we will ask you a question ...(Interruptions)...

DR. FAROOQ ABDULLAH (Jammu and Kashmir): Article 356 should be removed from the
Constitution of India. We actually want Article 356 to be removed from the Constitution of India
because you tried to dismiss Governments. We do not agree with you. It has happened in the
past. West Bengal has faced it in the past. | hope, Sir, you will never use this article ever in
the history of India in future. ...(Interruptions)...

SHRI DINESH TRIVEDI: But you swear by the Constitution that you are duty-bound to use
it. ...(Interruptions)...

DR. FAROOQ ABDULLAH: No, you should never use it. ...(Interruptions)...

SNt SUUTTF : 3Pt 356 W T 91 BINY ...(HGLH)...

SHRI SHIVRAJ V PATIL: The last point that | was making was that in our Constitution it is
provided that the Government of India in certain circumstances may discuss issues with the
State Government to bring about a kind of coordination and cooperation on certain important
issues for which purpose the directions can be given and advisories can be sent for which
purpose, the directions can be given, advisories can be sent. If discussions are held,
directions are given, that does not mean that automatically, it will lead to article 356 and
removal of the Government. Now, article 356 relates to the breakdown of the constitutional
machinery in the State. It may be a political breakdown, or economic breakdown, and law
and order situation also. But, when and in what fashion, it has to be done, that has also to be
considered, Supposing, a few villages are affected, will it allow any Government at the
national level to impose President's Rule or any kind of rule in the entire State as such? And,
what did we do in the past? We cannot forget that also. Now, when things happened in some
other States and there were demands made and so many people died -1 am not mentioning
the name the States. You all know the names of the States where these things happened -
you did not impose article 356, the President's Rule, over there. That is also to be
remembered when we are suggesting this. If you are sitting here and if you are sitting there,
your stand should be the same. If you are taking one stand while sitting here and another
stand while sitting there, it will create problem for yourself. But, if you are ...(Interruptions)...

SHRI YASHWANT SINHA: What stand did you take on Bihar? You dissolved the
Assembly in Bihar. In Jharkhand, what did you do? Don't preach to us. ...(Interruptions)...

. M 3T SR : fIER H v o fBar o (Faum)... Uy e qr 3 ot foham o
- (TGYT)...

MR. DEPUTY CHAIRMAN: Please, sit down.
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SHRI SHIVRAJ V PATIL: The point | am making is that the framers of the Constitution
have provided article 355 and article 356 with an intention of allowing the Union Government to
take appropriate action in certain situations, but these articles have to be used very-very
carefully. Mistakes can be committeed and then, we can cite the instances as to when the
mistakes were committed - when nine State Governments were dissolved; when in nine
States, President's Rule was imposed. We are not referring to those instances. But, while
discussing this issue, Dr. Babasaheb Ambedkar had said, "I hope that there will arise no
occasions to make use of this article." And, what did he say? He said, "You do it in a very
careful manner; when it is absolutely necessary." | can assure this House, apart from the
mistakes committed in the past by that Government, or some other Government, or someone
else, or by ourselves, we would be very careful in using these articles. We would not say that
when occasion arises, it would not be used, but we will not use it lightly or we will not use it in
a manner which will be suspicious, which will not be acceptable to those who understand the
provisions of the Constitution. | cannot say more than this. It is not necessary.

| would like to congratulate Shrimati Sushma Swaraj. She presented the case in a propoer
manner and | would like to say that all other Members also presented the case in a proper
manner. Shrimati Brinda Karat, as usual, in her eloquent style, put the facts on behalf of her
party in a very-very appropriate manner and | thank all the hon. Members who participated
in this debate and made excellent contribution. Thank you, Sir.

ST AT TR (e UQWT) : 9=0dTe SUFHTfT S |
it STFHTARY : 1 Sff, 317 Hadt FARBHH gy |
ST AT WIS : § ol TR qu I8 g |

ITFATIRT SfY, Fel TR & {5 9= 5 TR &R g ==t &1 Sare 78 ga Jorget
3R AP A <, {1 3D Hou 1 el Bi oY | 77 989 ¥ I 1gH U IO & | ugel Is o1 fF R
¥ 7™ & I 1A A wreiiare] 8 A1 el | 8 HA SN | Sfard H I8 Fel b I U™ Gl 8, aAfp
DT GATHT AT b § T8 & | STAHIIRT Sft, FeaTs g € f drafed § a1 €, AT IWaR &
fod # 721 € NP 3R TBR G B <, A FSARM TRTS 81 S AR FeARAT B I RPN
W R, T8 T8 W3l 9a1ed el = A | TR 770! AoIgR] H FHel Fhell § |

Y TR : 39 FAR MBS gfosy | 78 FARfthdme 78 € |

ST I[SAT RS : 3T GIRT U I8 AT & A1ai1are & Uiy SAaeh! el a1 & | AT STarg
g2 faar £ 3 1 ave @) Ara vEd € 19 ST e S ff AT AT €, I At ff e
TTE 8, AR 956 $I JoHIael 4 dgd | HRAT A8 © |

HRT TRRT U9 JRIRT W8 M1, e foe & @<t g | #4998 g9l o1 & 31 95 &
HHTIAT BRA BT ST AIDT TETUTH H YT AT 5, WRBR S A BRIl © feb AT YR&T A5 Bl
Teh TR BR b [T ISTITD Sl P PIeR Bl I8 3OO « &l SIIY b g8 W (0 A1egq 4 I
f&=r & fFrae 2 39 WR 78 #3ll HiF %2 © 3R I8 A< Bl S &1 gl © | 39Ty YRI B g3 9859 B
IR T 81 ST, T8 HAT S, 3R 1Y SHB] STa1d Tel <1, ST H {9 Y\ AR S =187 fh
ST AT I H ATl & &1 |, TR Areiare] 241 |, fFaes &1 o T €, F
F75 PR I R AU AEAN Bl o= AR & 2 FIT 39 61 A F9e BI S SR-ST1 3779 TR
TR T &, I IS BT ST AT AT ST ? T8 AR T AT, ST IR I8 AT | HUAT SHDBT
STTd & BT HUT BN |

MR. DEPUTY CHAIRMAN: Mr. Ekanath Thakur. Please seek clarifications only.
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SHRI EKANATH K. THAKUR (Maharashtra): Sir, | have only two questions. During the course
of the debate and even earlier on a previous day, a senior Member of the Treasury Benches went on
record to say that 'naxalism’ is not a form of terrorism'. | repeatedly asked the hon. Home Minister
then, and, | ask him now to clear his opinion, this is my first question.

Now | come to my second question. | will not ask any further question. Yesterday, during the
course of the debate, hon. Member, Mr. Sitaram Yechury went on record to say that what is
happening there. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You don't ask clarification on what other Members have said.
...(Interruptions)... You please seek a clarification from the hon. Minister. What Mr. Sitaram
Yechury said is not the point here.

SHRI EKANATH K. THAKUR: That concemns the Home Minister. The question of law and order.
...(Interruptions)... Mr. Sitaram Yechury said that the people there, the so-called Maoists, have
waged a war against the State.

it SUUTTfS : TAT T2 81 FhaT | Seek the clarification.

SHRI EKANATH K. THAKUR: | want to know from the hon. Minister whether there are any people
there who have waged a war against the State, and, if that is so, does he, as the Home Minister,
consider that to be a part of his responsibility.

it ST|uTaf : 5 U909, srEqantor |

A TN, Q0. STEFAIerT : SUAHTIRT He e, H del #3ll HeIGd | B [aTd [y I, 1 Star
TET 3T €, TR ART UG UNEH & i1 § A b A1 A I7eh AR G T8 g 3R IHD| gl
EIENIEY

BICT SISAT H ST BT 3T T, ISP &l VR[S U Y & IR Sl Jfor decs! H 8, I 1M -
I[P Al 3R TU °IY | I8 ST TS B WTell B & (7Y P S Felld dRH & G i
{11 7 18 BRIS BUY BT TRRT 3T, 20 TR BUY I ATSHT 300 IS HAT BT AATg &l 75 SHD A1
.(TAYT)...

SHRIMATI BRINDA KARAT (West Bengal): This is highly objectionable.
...(Interruptions)...

Y T, T, STEQIT : 37T 3ffeoiaer Bvd 2T ... (ALH)...

SHRIMATI BRINDA KARAT: Sir, this is highly objectionable. How can you allow this, Sir?
...(Interruptions)...

MR. DEPUTY CHAIRMAN: You are raising new points. ...(Interruptions)..
TE, TET | 3 AT (). 9T S, 39 93T .. (aem)...
SHRIMATI BRINDA KARAT: Sir, how can he be allowed to level ...(Interruptions)... We

cannot tolerate it. ...(Interruptions)...

3 STHHTARY : 93T SN, 319 93T .(FaET)... 31T it SfSY .(aem)...
SHRIMATI BRINDA KARAT: This is not fair that he is. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is not for you ...(Interruptions)... You please sit down.
...(Interruptions)... You cannot bring new facts. ...(Interruptions)...

a1 Sfl, § ST 41 R8T §, Al {379 HY ...(Fae™)...
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SHRI PENUMALLI MADHU (Andhra Pradesh): Sir, what is this? ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Madhu, please sit down. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | am teling the hon. Member whatever | have to tell. In the
meantime, you are getting up and protesting. What can | do? How can | control? Please
...(Interruptions)... You also have to cooperate if the House has to be conducted.
...(Interruptions)... No, no, this is not cooperation Mr. Madhu. Don't say that this is
cooperation. Mr. Ahluwalia, you are raising certain points.

SHRI S.S. AHLUWALIA: But, these are not new points. ...(Interruptions)... yesterday, |
raised these points.

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... It is the time for clarifications.
...(Interruptions)... you have not raised these points during the debate ...(Interruptions)... |
cannot ...(Interruptions)... You have not raised these points during the debate.
...(Interruptions)...

SHRI S.S. AHLUWALIA: It is a part of the proceedings. ...(Interruptions)... It is a part of the
proceedings. ...(Interruptions)... | raised it yesterday. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Chair is capable of controlling. | do not need anybody's
assistance.

SHRI S.S. AHLUWALIA: My apprehension is that these three people, Sukul Ali, Tapan
Ghosh and Salim Lashkar, are under the custody of CID, Kolkata. They should be taken
over by the CBI and their security should be tightened because my apprehension is that they
will be eliminated by the 'Red Cadre. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. Bimal Jalan ...(Interruptions)... Dr. Bimal Jalan
...(Interruptions)...

DR. BIMAL JALAN (Nominated): Sir, | am asking for a clarification on the whole question of
Special Economic Zones. On this question of Special Economic Zones, the hon. Home
Minister told us that the Government was looking again at the policy aspects and so on. My
query is, whether the Government will be prepared to examine the basic and the fundamental
issue of Special Economic Zones. It seems to me, that we have turned the whole policy of
Special Economic Zones upside down. It has nothing to do with Nandigram. In the rest of
the world, you decide where that Special Economic Zones will be and then you invite
applications. What we have done in our country is that we invite applications for SEZs from
private parties or private interests and then say that they will set up the Special Economic
Zones here or there or elsewhere. Then the Government intervenes to acquire land or private
parties intervene to acquire the land.

Now, this is putting the whole thing upside down. The clarification that | am asking is,
would Government be prepared to consider this fundamental question i.e. that do not invite
applications for SEZs. You decide, public decides, public interest decides, the Government
decides where the Special Economic Zone would be, where there is no tension between the
agriculture and industry. Because once you create tension between agriculture and industry,
you are killing the golden goose, which is industry or agriculture. There is no country in the
world, as far as | know and | can say this with authority, where there is this tension between
agriculture and industry. You have to make industry compatible with the interests of
landowners and agriculture. And, that will only be done if you just completely reverse the
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process. So, this is the clarification that | am asking. Are you only changing some of the
rules, or, are you willing to change also the basic concept of SEZ that instead of inviting
applications, the Government of India will first decide where the Special Economic Zones
will be located after taking into account all the relevant considerations. Thank you.

SHRI DINESH TRIVEDI: Thank you, very much, Mr. Deputy Chairman, Sir, | will just seek
a direct clarification. Sir, law and order is rightly a State subject and whenever you say
something. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The whole House seek clarification. Please cooperate. It is not
possible. Everybody wants to ask. | can allow three or four clarifications. | cannot again allow
the entire House to seek clarifications. This is not correct.

SHRI DINESH TRIVEDI: Sir, there is a divergent view from what | just heard from y6u, Sir.
The Home Secretary, Government of West Bengal, has gone on record. If | may please have
your attention, Mr. Home Minister, Sir. Sir, "Il | Sir, the Home Secretary, Government of West
Bengal, has very categoricaly said that there were no Maoists. This is number one. The
second thing he has said on record is that the firing had been done by the CPI (M) cadres.
The Governor of West Bengal said on 15th March that the firing which the police did against
the people—I can understand if there were extremists or this and that, but those people who
were fired at—did not belong to any of this category. If you have some information, | think
you are duty-bound to share it with us. ...(Interruptions)... How are you going to look after.
...(Interruptions)...

1.00 PM

MR. DEPUTY CHAIRMAN: Mr. Dinesh, you cannot go on debating it like this. .
..(Interruptions)...

3} 3R R (SR w29 : SUMHIIRT weid, H 9gd &1 e # qg | A HA Sfl,
TTSIES IR ARG & Ud 9 7T+ e WEe HEl {6 FEhm 7 S9! SufRaf & | 987 guan
ST ot U e €, ST U ot a1 € 3fiR 37 Wi # Sru ot Fel € A H s awE 9
BIRIR fiYel €, 39 I8 1 gTY §8 © | A S 37 YA P AI™IATE] GRETA WX 1 8 &, Tefifdord
ATl IR S 32 & 3R U IufRfy, I8t Tea<) @t 91d et <8 €, A 78 Al & WU H 317y WA Bl
Ry Tee 907 2, 37 IS 97 U IS a1 © Y, RSP Anaifard) T Qe < 32 € & agt
TR AT # wreiars) IufRId § | SU¥ 9 dRE &I il Ud 9 RRART a9 g3 €, S9! FRTawor &
ST | TS |

DR. CHANDAN MITRA (Nominated): Sir, | have a very brief question to the Home Minister.
We have been debating the issue of directive and advisory to a State Government since yesterday.
Again, in your reply today, you have said that, it may be oral, but directives have been given by
you to the State Government. Sir, | would like to know whether it is appropriate, or it is
sanctioned, to give directive to a State Government without invoking Article 355.

Two, if the directives have been given, has any kind of advisory been given to the State
Government also that those who have fled their homes must be rehabilitated and that will be
monitored? And, if so, who is going to monitor it?

MR. DEPUTY CHAIRMAN: Hon. Home Minister. (Interruptions) That has nothing to do
with that. (Interruptions) Your clarification is on the statement. (Interruptions)

DR. FAROOQ ABDULLAH: Sir, only one clarification. (Interruptions)
MR. DEPUTY CHAIRMAN: On Article 356 | did not prevent you. (Interruptions)
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DR. FAROOQ ABDULLAH: Sir, | would like to seek only one clarification. It is a tragedy that
Nandigram has happened. But is it not true that political parties are trying to make it much
murkier than it was at the beginning? Now it has become such a situation that the want to
put entire Bengal on fire. Is that not so? (Interruptions)

SHRI SHIVRAJ V PATIL: Sir, the initiator of the debate has asked me to explain, in
specific terms, whether the Maowadis were there or not. | have said in so many words what
was being done over there. They might not have written on their shirts and other clothes that
they were Maowadis and things like that. Those people who are creating problem were
there. They could have belonged to Naxalite group or Maowadi group. But they were there.
That is what | have said. And you don't have to have it from me. You have liberty, but | have
limitations. Now, if | disclose any information, it can be used against the police forces also.
(Interruptions) Sushmaji wanted to know whether the method adopted by the West Bengal
Government in using the force against the people who were there was correct or not. You
want me give a judgement. You want me to give a judgement on that. Let it be decided by the
court. (Interruptions) Let it be decided by the court. On the basis of information which | got
through newspapers, or on the basis of the information which was sent to me through letters
and on the basis of other information, without giving them an opportunity to cross-examine
and examine, should | pronounce the judgement on them? (Interruptions) | would not do
that. (Interruptions) Suppose the court says that they have committed a mistake, well it is for
you to decide. (Interruptions)

MR. DEPUTY CHAIRMAN: No, no, Please, (Interruptions) Nothing will go on record.

SHRI SHIVRAJ V. PATIL: Well, if the court has given a verdict, | don't have to give
another verdict. (Interruptions) Please don't disturb. (Interruptions)

i SUUTIFY : 39 3T | ...(Fe)... 39 I3V e femer B | . (aaum)...

SHRI SHIVRAJ V PATIL: Let me tell you, Madam, that your points were very valid and on
all valid points, we will definitely see that action is taken. (Interruptions) Supposing you are
doing it in this way. (Interruptions)

it ST|HTTR : 9T ST, I8 R E | ..(FAIH)... §<1 511, he want a clarification. (Interruptions)

SHRIMATI BRINDA KARAT: He should apologies. He gave false information.
(Interruptions) He got the House adjourned. (Interruptions) Sir, he got the House adjourned
on a false claim that there was police firing. (Interruptions)

MR. DEPUTY CHAIRMAN: Noboday is interested in clarifications. (Interruptions) What can | do?
(Interruptions) 31§ FAIRfbHe # fHd &1 feoawd 981 € | .(=au™)..Please sit down.

(Interruptions) Otherwise, if you are not interested in clarifications, time will be over and | will
have to adjourn the House. (Interruptions) You are not interested in the clarifications..
.(Interruptions)...

SHRI SHIVRAJ V PATIL: Sir, | am asked to express my view as to whether Naxalism is
terrorism or not. Mr. Thakur wants me to give my view. You can yourself judge. You can
come to the conclusion. Why do you want my opinion? (Interruptions)

SHRI S.S. AHLUWALIA: You are the Home Minister of India. (Interruptions) We are
asking from the Home Minister of India. (Interruptions)

SHRI SURENDRA LATH (Orissa): Sir, he does not want to reply any of the points.
(Interruptions)
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#} SEARTIO 91T : AR, Ahei=l &4 AR <A1 8 B & oY ..(Faum)...

#Y Ig[HTaf : 37 AT, T R E 2 ..(AUH)... T AU TR gul €, 7 59 AR
JeT 8, 2ifeh 319 19 H ISP WS 8l 9 © | ..(@a8)... There is a limit. (Interruptions) 3md
el IR o &4 © | ..(aEH)...

#Y 3rR % 2 IR, B Fifdeq Ruififercl € 1 &, T8 #301 Sft, sdas! a1d 98! 91 a1 &1
e Sft 1, I8 91a SIY 2 . (aer)..

it STHHTARY : 119 IfST 1 3o FARB B o for, oma AfSy | .. (araem)...
SHRI AMAR SINGH: Who is telling the truth, you or Mr. Dasmunshi? Please tell us.

SHRI SHIVRAJ V. PATIL: Sir, | am not here to create problems. | am here to solve the
problems. (Interruptions) If my friend, Mr. Ahluwalia, gets up every now and then, | think, |
am hitting the nail on the head. | was asked if anybody is not allowed in a particular area,
was that area in a state of war or something of that kind. The question was asked by Mr.
Thakur. | have made it very clear that in a democracy, everything has to be done according to
the rule of law, according to our Constitution and according to our laws. Supposing,
anybody is not allowed to enter his house, his farm or his village....(Interruptions)...

MR. DEPUTY CHAIRMAN: No. That is not possible. (Interruptions) | cannot allow this.
(Interruptions) Hon. Minister not to respond to him. (Interruptions) Please don't respond to
him. (Interruptions) This is not possible. (Interruptions)

SHRI SHIVRAJ V. PATIL: Sir, he is interrupting me. (Interruptions) Sir, | have made it very
clear that if in any part of our country, anybody says that you will not be allowed to enter
this place or this area, that cannot be tolerated by the Government. We shall have to take
action and see that the liberty given to each one of us to go to any place, has to be
protected. As far as Mr. Ahluwalia's question is concerned, first of all, the rule says that if
you are raising any issue of this nature, you should give a notice to the Minister so that he
can verify the facts and come prepared to answer it. That is one thing. The second thing is
that he cannot depend on what is appearing in the newspapers...(Interruptions)

SHRI S.S. AHLUWALIA: The whole debate started on newspapers. | am also quoting
from the newspapers...(Interruptions)...

SHRI SHIVRAJ V PATIL: If somebody does so, he has to take the responsibility that the
statement which he is making, is reliable, he has to authenticate it, and then, it has to be
done... (Interruptions)...

SHRI S.S.AHLUWALIA: If the Times of India is not reliable, if the Anand Bazar Patrika is
not reliable, which paper is reliable? ...(Interruptions)...

SHRI SHIVRAJ V PATIL: Newspapers are reliable...(Interruptions)...

SHRI S.S. AHLUWALIA: If Mr. Sitaram Yechury quoted from the Indian Express, if he
quoted from the Anand Bazar Patrika, that is reliable. When | quoted from these newspapers,
that is not reliable. What Sushmaji quoted, that is not reliable...(Interruptions)...

SHRI SHIVRAJ V. PATIL: Sir, you can realise that if order cannot be maintained in the
House, what can happen outside...(Interruptions)... As far as Dr. Bimal Jalan's question is
concerned, it is an important question, but | won't be in a position to give in specific terms
the reply to this question. This matter is with the Foreign Trade Ministry, and that Minister is
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responsible. Because this issue was raised, and | was in the know of some of the facts relating
to the formulation of the policy, | wanted to share it. But that is not a final thing. That is a
direction in which we are moving. The final thing will be made and it will be presented to you.
Your views also will be incorporated. If something has to be deleted, that will be done. If
something has to be added, it will be done. But | should not be giving any authentic view on
this point because | am not in the know of all the facts. Thank you.

STATEMENT BY MINISTER
National policy for farmers

THE MINISTER OF AGRICULTURE AND THE MINISTER OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI SHARAD PAWAR): Mr. Deputy Chairman, Sir, |
hereby lay the National Policy for Farmers 2007 on the Table of the House and hope that the
new Policy would help regenerating our farming sector and bring in lasting improvement in
the economic conditions of the farmers.

Re. Unfortunate incident at Kolkata

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, through you, | would like to point out
a very serious matter. Just now, we have concluded the discussion on Nandigram..
{Interruptions)...

MR. DEPUTY CHAIRMAN: What is the matter? There is no time.

SHRI PRASANTA CHATTERJEE: Sir, | want only one-and-a- half minute. Sir, On
21.11.07, when an unfortunate incident took place at Kolkata, in this very House, repeatedly,
the House was misled by one Member...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. | cannot allow that. You give
notice...{Interruptions)... | cannot allow that. You give notice. Now, Special Mentions. Shri
Ali Anwar...{Interruptions)...

SHRI PRASANTA CHATTERJEE: Sir, he should seek apology from this
House...{Interruptions)...

MR. DEPUTY CHAIRMAN: | cannot allow that. You give notice. It is a part of the
proceedings...{Interruptions)... No, no. You are to follow the rule. You are not following the
rule.

SHRIMATI BRINDA KARAT (West Bengal): It is directly broadcast... (Interruptions)...

MR. DEPUTY CHAIRMAN: | cannot allow that. Brindaji, everything you think right is not
right. Everything you raise is not right...(Interruptions)... You give notice and that will be
examined. | cannot take a decision on the proceedings..(Interruptions)...



